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CHHATTISGARI ACT
(No. 13 of 2013)

THE CHHATTISGARH SCHEDULED CASTES, SCHEDULED TRIBES AND
OTHER BACKWARD CLASSES (REGULATION OF SOCIAL STATUS
A CERTIFICATION) ACT, 2913 o

An Act to protect the interest of persons belonging to the Scheduled Castes, the
Schduled Tribes and the Other Socially and Educationally Backward Classes of citizens in
the State from those who fraudulently obtains false Social Status Certification, certifying
that the person belongs to these sections of populations; and te provide for punishment for
issuing and obtaining false Social Status Certification; and for matters connected therewith
or incidental thereto. :

Be itenacted by the Chhattisgarh Legislature in the Sixty-fourth year of the Republic of
India, as follows :—

CHAPTER-I
PRELIMINARY

!
Short titlc, extent |, (1) This Act may be called the Chhattisgarh scicanted Castes, Schedueld Tribes
2:; commence- and Other Backward Classes (Regulation of Social Status Cerii.cation) Act,
‘ 2013,

(2) It shall extend to the whole of the State of Chhattisgarh.

3) It shall come into force on such date as the State Government may, by
notification in the Official Gazette, appoint. :

Definitions. 2. In this Act, unless the context otherwise requires,—
(a) “Appellate Authority” means an officer or authority authorized by the State
Government, by notification in the Official Gazette to hear as appeal as
provided under Section 5 of this Act;

() “Competent Authority” means an officer or authority designated by the
Government, by notification in the Official Gazette, to issue a social status
certificate, for such area or for such purposes as may be specified in the said
notification and shall include all the Competent Authorities already designated
by the Government before coming into force of this Act, having jurisdiction
over the area or place to which the applicant originally belongs, unless other-
wise specified ;

{c) “District Level Certificates Verification Comimittee” means the Committee
constituted in a district under sub-section (1) of Section 6 of this Act, for the
verification of Social Status Certificate issued to any person;

@ “Educational Institution” means any institution, by whatever name called, in-
cluding university imparting education or training in any stream at any level
and where question arises as to whether an institution is an educational institu-
tion, then the decision of the State Government in that regard shall be final;

: “Governmant” means e Government of Chhaitisgarh;
(e) : ,
ey Certification Scrutiny Compitittee” means the Committee or
D “High ?Om astituied under sub-section (1) of Section 7, for conducting
Committees €O -1 status certificate which is referred by the District Level

enquipy” 1 social ,
..naun , m\to; rification Committee or the State Government or any other
e h certificate is alleged to be

S

Certihvar®.  apducting enquiry, where suc ;
T RIS s.1inttyy nhinined: : S o %
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Q)
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“Local Authority” means in relation to laocal areas comprised within the
Jurisdiction of a Municipal Corporation, the concerned Municipal Corporation
or in relation to any other local area in the State. the concerned Municipal
Council, Nagar Panchayat. Janpad Panchayai or Village Panchayat, as the case
may be. having jurisdiction over such local area;

“Other Backward Classes” in relation to the State of Chhattisgarh means
other socially and educationally backward classes ag have been or may be
notified from time to time, by the State Government;

“Preseribed” means prescribed by the rules made under this Act;

“Public Appointment” means an appointment to a post under the State
Government, the Central Government, Local Authority, any Company or
Corporation. or any Undertaking, owned or controlled or substantially funded
by the Government or any Institution aided by Government or Co-operative
Society or Education Institution including a University; ‘

“Reserved Post™ means any post reserved for the persons belonging to the
Scheduled Castes, the Scheduled Tribes or the Other Backward Classes, as the
case may be, in respect of any Public Appointment;

“Reserved Seal” means any seat reserved for the persons belonging to the
Scheduled Castes, the Scheduled Tribes or the Other Beckward Classes, as the
case may be, in respect of admission to any Educational Institution, or any seat
reserved for the persons belonging to the Scheduled Castes, the Scheduled
Tribes or the Other Backward Classes, as the case may be, in any statutory
body whether filled by a process of election. by nomination or otherwise;

“Scheduled Castes” means the Scheduled Castes as specified in relation to the
State of Chhattisgarh under Article 341 of the Constitution of India;

“Scheduled Tribes” means the Scheduled Tribes as specified in relation to the
State of Chhattisgarh under Article 342 of the Constitution of India;

“Social Status Certificate” means the certificate issued by the Competent

- Authority to an applicant, indicating, therein, the name of Scheduled Castes or

the Scheduled Tribes or other Backward Classes, as the case may be, to which
such applicant belongs;

“State™ means the State of Chhattisgarh,

CHAPTER-1I
ISSUE OF SOCIAL STATUS CERTIFICATE

Any person belonging to a Scheduled Caste or a Scheduled Tribe or Other Backward
Class may apply to the Competent Authority for issuance of a Social Status Certificate
in such form and in such manner as may be prescibed.

Applicstivn for
issuance of Social
Statas Certificate.
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Provedare for 4, (1) The Competent Authority, may on receipt of an application under Section 3
iomapce of Social " ? 5 hoi irv as eseribed tesue i ;
Statas Certifioats ga:iﬁ a;::z;mkmg such inquiry as may be prescribed issue a Social Status

Provided that where the competent authority comes (o a conclusion
that there are sufficicnt rcasons for rejecting the application for such
certificate, it shall record the reasons of rejection in writing and inform the
applicant accordingly.

(2) A Social Status Certificate issued by the Competent Authority under sub-sec-
tion (1) of this Section, shall be a document of permanent nature, the validity
of which shall not be fimited by time:

Provided that duplicate copy of the Social Status Certificate may be
issued by competent authority only when the applicant declares the loss of the
original certificate.

(3) Social Status Certification issued by an person, officer or authority other than
the Competent Authority shall not be accepted for the purpose of any public
enployment, admission to an educational institution or for availing any
benefit aceruing (o the Scheduled Castes or a Scheduled Tribes or Other
Backward Classes.

Appeal. {n An applicant aggrieved by an order of the Competent Authority passed under
Section 4, may within 30 days from the date of receipt of such order, file an
appeal before the Appellate Authority:

A¥4]

Provided that Appellate Atthority may after recording sufficicnt rea-
S008I WHUNE, COnGhne any delay caused. in tiling of such appeal.

(z) The Appellate Authority may, within a period of threc months, after giving
the applicant reasonable opportuaity of being heard either confirm or sei aside
the order of the Competent Authority with such directions as it mey deem
appropriate, .

CHAPTER-II
VERIFICATION OF SOCIAL STATUS CERTIFICATE

$isirict Level 6. N There shall be a District Level Cevtificaies Verification Commatice. with such

Certificates verifi- composition as may be prescrived, for verification of Social Stawss Cernfica

o Commiltee issued by the Competent Authority nnder Section 4, as may be aotified by the

33‘6!35?0&?8!’5. t 3 Y P ..‘ HLOTILY 1GET oLt N hj \. s i ¥
State Government having jurisdiction over one of more distrets.

() A district Level Certificates Veritication Committee shall on its owa mofion
or on receint of anv information or reference made 1o it in regard to Social
Status Certificatets) issued by the competent Authority, verify such
Ceriificatzds) inthe manner as sy be prescribed:

be reinoonee made 1o the Diserict Level Certificates
iover. an Educations! Instution, « Local

seatficuieds), shall he in such form aod

and i shall be the duty of e Dinrio

such manne: a8 may be o
Ceptiftcswes Yertflondion Conp ik
{ i Insutution, #

sCioversment, a8 the vas o vy B

HEEE T AN




, TS ToTas, s 29 @Tler 2013

344 (13)

4

Whete there is prima-facie reason to believe that the Social Status Certificate(s)
have been wrongfutly or fraudulently obtamed, the District Level Certificates

Verification Committee shall refer all information and relevant documents along.

with tecord of its findings to the High Power Certification Scrutiny Commit-
tee: '

Provided that where the District Level Certificates Verification

Committee arrives ai an adverse finding, it shall not refor the case to High

Power Certification Scrutiny Committee unless a reasonable opportunity of

being heard is given (o the person, whose Social Status Certificate 1s dispuied.
o &

The District Level Certificates Verification Commutice shall follow  such
nrocedure for verification of Social Status Certificate and adhere 1o such time
limit for reference to the High Power Certification Scrutimy Commistee under
sub-section (3} of this Section, as may be prescribed.

'The State Government shall constitute, by notification m the Gfficial Gazete,
one or more High Power Certification Scrutiny Conunittee vr Committees, for
conducting snquizy into Social Status Certficate(s) referred to 3t by District
Level Certificates Verification Committee under Section 6 or by the State
Govermineat, and it shall be the duty of the High Power Cortilication Scrutiny
Comunitiee to examine the report of the District Level Certificates Verfication
Commitlee and to proceed in this matter as prescribed under Chapter-1V of
this Act.

The High ¥Fower Certification Scrutiny Commuttve sbadl follow  such
procedure as may be prescribed:

Provided that where the High Power Certification  Scrutiny
Committee decides 1o arrive at an adverse finding, it shall not do so unless a
reasonabie opportunity of being heerd is given w the person whose Social
Status Certificate is disputed.

CHAPTER-1V

CTAMNCELLATION AND CONVISCATION OF FALSE SOCIAL STATUS

(1)

(2)

(H

CERTIFICATE

It after enquiry under Section 7 of this Act, High Power Certification Scrutiny
Committee is of the upinion that, the social status certificate was oblained
wrongtuily or fraudulently. it shall, by an order in writing, cancet and confiscate
the certificate by following such procedure as may be prescribed.

The order passed by the High Power Certification Scrutiny Committee under
this Act, shall be final and conculsive subject to the proceedings under Article
226 of the Constitution of India only.

Whoever, secures admission against a reserved seat or secures public ap-
pointment against a reserved post meant for such Castes, Tribes or Classes by
producing a Secial Status Certificate obtained wrongfully or fraudulently, shall
on cancellation of such certificate be liable to be resticated from the educa-
tional institution or dismissed from the public employment, as the case may
be, forthwith or be denied any other benefit or advantage enjoyed by virtue of
such admission or appointment.

Whoever, takes advantage of any benefit or facility under any welfare scheme,
by way of cash, kind or service or special treatment intended for the Scheduled

High Power Corth
ficalless  Seretmy
Lomumitser.

Cancellation  and
confiscation of fakse
Social States Certi-
ficate.

Beocliis veenred on
the basis of folse
Certificatc to h¢
withdrawn.
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4)

(3%

Offences and 10, hH
penalfics, '

2)

Castes, the Scheduled Tribes or the Other Backward Classes, by producing a
Social Status Certificate obtained wrongfully or fraudulently, shall on
canccllation of such certificate under Section §, be liable to be debarred from
enjoying such benefit or special ireatment, as the case may he.

Any financial benefit by way of scholarship, grant, allowance or any other
form enjoyed by person(s) on the basis of a Social Status Centificats, which is
cancelled under Section R, shall be recovered from such person(s) as arrears of
{and revenue.

Notwithsiarading anything conlained in any Act of Suate Legislatre for the
time besng in foroe, Degree. Dipdoma. Castificste ur any other educational quali-
figation wqanaﬂ by 2 pereon by obiaiming imission agarast a seserved seat in

; Aeliaton, on the bass of Social Siates Certificate, which is
vamockhod ewder &um 8, shail be docmed to have boea cancelled and never
tsaom Fwanded

Wowwdasidiag snythisg conlained in any Act of State Legislature for the
e emmg o fosee, shovver is elecied 1o a veserved seat under a local
mzhomy oy @ co-aperative society o any other statutory body or institution on
the basis of a social Stams Ceruficate, which is cancelled under Section 8, shall
siand disqualificd from being a member of such local authority or a co-opera-
tive society or any other standory body or institution from the date of cancella-
tion of such Social Status Certificate and such reserved seat shall deemed to
have fallen vacant forthwith.

CHAPTER-V
OFFENCES AND PENALTIES

Where a Social Status Certificale has been canceiled under Section 8, the
person obtaining such Certificate shall be punished with rigorous imprison-
meat for a term. which shall not be less than three months but which may
extend Lo two years and with fine, which shall not he less than two thousand
rupees and which may extend to twenty thousand rupecs.

No court shall take cognizance of an offence punishable under this section
except upon a complaint, in writing, made by the High Power Certification
Scrutiny Commitiee or on its behalf by any person so authorized by the High
Power Certification Scrutiny Cumnuttee for this purpose.

i1 Notwithstanding anything contained in the Code of Criminal Procedure, 1973, offences
Offences under the punishable under Section 10 of this Act shall be cognizable, non-bailable and may be

Act to be cognizible
and non-huilable.

1. (D
Penadiy for issuing
fulse sociul status
cerfificate.

tried summarily.

Any person or authority. performing the functions of Competent Authorit
under this Act, who intentionally issues a false Social Status Certificate, sha
be punished with rigorous imprisonment for a term which shall not be less ihe
tiice months but which may extend to two years and with fine which shall n
bz tess than two thousand rupees and which may extend (o twenty thousw
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17.

Provided that where a Social Status Certificate has been issued by a.

“Competent Authority, on the basis of an affidavit testifying the social status

of an applicant for such certificate and after enquiring in the manner

prescribed under Section 4, after observing due diligence, the compeient
Authority shall notbe deemed to have intentionally issued a false Social Status
Certificate. ‘

{2 No court shall take cognizance of an offence punishable under this Sectios,

except with the previous saniction of the Government.

Whoever, abets any offence punishable under this Act, shall be punished with the
punishment provided for such offence in this Act.

CHAPTER-VI
MISCELLANEOUS

-

Where an application is made to the Competent Authority undér Section 3 of this Act,

“for the issuance of a Social Status Certificate or in any inquiry conducted by the Compe-

tent Authority, District Level Certificates Verification Commitiee and High Power
Certification Scrutiny Committee under this Act or in any trial of offence under this

Act, the burden of proving the social status in respect of such Caste, Tribe or Class, as

the case may be, shall be on such applicant.

The Competent Anthority, Appellate Authority, District Level Certificates Verification

Committee and the High Power Certification Scrutiny Committee shall, while holding

an enquiry under this Act, have the powers of a Civil Court under the Code of Civil

Procedure, 1908 and particularly in respect of the following matters, namely :-—

{a) Summnosming and eaforciig the aticndance of any witness and cxamining him
on oath;

(b the discovery and production of any document;

{c) receiving evidence on affidavits;

(d) the requistioning any public record or document or copy of such record or-

document from-any office;

{e) . issuing commissions for the examination of witnesses or documents; and

(f) such other matters as may be prescribed.

No civil court shall have junsdiction to entertain, to continue or to decide any suit or
proceeding or shall pass any decree or order ar execute wholly or partly any decree or
order, if the claim involved in such suit or proceeding, or the passing of such decree or
order or such execution would, in any way, be contrary to the provisions of the Act.

No suit. prosecution or other legal proceedings shall lie against any person for anything
which is done in good faith or intended 1o be done in pursuance of this Act or the rules

made thereunder.

The provisions of this Act shall be in addition to, and not in derogation of any other law
for the time being in force.

(n The Government may, by notiﬁcation in the Official Gazene, make rules to
carry out all or any of the purposes of this Act.

Abetment of
offence.

Burden of proof.

Authorities under
the Act to exercisc
powers of Civil
Court.

Bar of Jurisdiction
of Civil Courts.

Protection for acts
done in good faith.

Actto bein addition
to and mot in
derogation of any
other iaw.

Power to make
rules.
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Procedure for 4. (1) The Competent Authority, may on receipt of an application under Section 3

ismance of Sociai ! ; i - > “ri isshe i
Statms Certificate, and f;niter making such inquiry as may be prescribed issue a Social Status
Certificate:

Provided that where the competent authority comes to0 a conclusion
that there are sufficicnt rcasons for rejecting the application for such
certificate, it shall record the reasons of rejection in writing and inform the
applicant accordingly.

{(2) A Social Status Certificate issued by the Competent Authority under sub-sec-
tion (1) of this Sectiun, shall be a docusnent of perinanent nature, the validity
of which shall not be limited by time:

Provided that duplicate copy of the Social Status Certificate may be
issued by competent authority only when the applicant declares the loss of the
original certificate.

(3) Social Status Certification issued by an person, officer or authority other than
the Competent Authority shall not be accepted for the purpose of any public
enployment, admission to an educational institution or for availing any
benefit accruing to the Scheduled Castes or a Scheduled Tribes or Other
Backward Classes.

Appeal.

Lh

{(H An applicant aggrieved by an order of the Competeat Authority passed under
Section 4, may within 30 days from the date of receipt of such order, file an
appeal before the Appellate Authority:

Provided that Appellats Auzhority may after recording sufficict rea-
sOnS-in WIng, ¢hidone any delay caused, in filing of such appeal.

2 The Appellate Authority may, within a period of three months, after giving
the applicant reasonable opportunity of being heard vither confirm or sei aside
the order of the Competent Authority with such directions as # ey deem
aporopriate.

-

CHAPTER-II
VERIFICATION OF SOCIAL STATUS CERTIFICATE

Pistriet Level 6. () There shall be a District Level Certificaies Vertfication Commitice. weh such

Certificates verifi- composition as may be preseribed, for verification of Social Status Certificaie

cution  Comaniitee cent Autl 1. o ificd by th

and ils powers. msucd by the Competent Authorily under Scetion 4, as may be aotified by the
Staie Government haviag jurisdiction over one or more districts.

{2} A distriet Level Certificates Verification Committee shali on its own mation
or on receint of any informatien or reference made to it, in regard o Social
Status Leruificate(s) issued by the compaetent Authority, verify ssch
Cerigfwalsds) i the manner as oay be prescribed:

o fnronce made 10 the District Level Certificates
:':«reg“iny'r:r an Educational Ins:nution, @ Local
oo the State Government, as the case may
ificuie(s), shall be in sueh forp and
and il shall be the duy : b
i =chui its findings w the @
e Conteal Gowe

e period o one f:.%éz jeonn i

erification o
Aaponal fnsattion, ha Taocal A

cGoveramient, as the v dun

-
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Where there is prima-{acie reason to believe that the Social Status Certificate(s)

have been wrongfully or fraudulently obtained, the District Level Certificates
Verification Commitiee shali refer all information and relevant documents along
with record of its findings to the High Power Certification Serutiny Conmit-
tee: ’

Provided that where the District Level Certificates Verification
Committee arrives at an adverse findéng, it shall aot refer the case to High

Power Certification Scrutiny Commitlee aniess o reusonable opportunity of

being heard is given to the person, whose Social Status Certilicate 1s disputed,

The District {.evel Certificates Verification Commitce shall follow  such
proceduse for verification of Social Status Certificate and adhere to such time
{

timit for reference to the High Power Certification Scruteny Commitiee under
suh-section (3} of this Section, as may be prescribed.

‘The State Government shall constitute, by notification i the Ofticial Gazette,
one or more High Power Certification Scrutiny Comunitice or Commitees, for
conducting eaquiry into Social Status Certificate(s) referred 10 it by District
Level Cenificates Verification Committee under Scotion 6 or by the State
Government, and it shail be the duty of the High Power Certification Scrutiny
Committee to examine the report of the District Leve! Certificates Verification

Committee and to proceed in this matter as presevibed under Chapter-IV ool

this Act.
The High Power Certification Scruiiny Conunmttce shall follow  such
procedure as may be prescribed:

Provided that where the High Power Certification  Scrutiny
Committee decides to arrive al an adverse finding, it shail not do 50 unless a
reasonable opporiunity of being heard is given o the persor whose Social
Status Certificate is disputed.

CHAPTER-IV

CANCELLATION AND CONFISCATION OF FALSE SOCIAL STATUS

8. {1
)
9%
@

CERTIFICATE

If after enquiry undler Section 7 of this Act, High Power Certification Scrutiny
Committee is of the upinion that, the social status certificate was obtained
wrongtully or fraudulently, it shall, by an order in writing, cancel and confiscate
the certificate by following such procedure as may be prescribed.

The order passed by the High Power Certification Scrutiny Committee under
this Act, shall be final and conculsive subject to the proceedings under Article
226 of the Constitution of India only,

Whoever, secures admission against a reserved scat or secures public ap-
pointment agamst a reserved post meant for such Castes, Tribes or Classes by
preducing a Social Status Certificate obtained wrongfully or fraudulently, shall
on cancellation of such certificate be liable to be resticated from the educa-
tional institution or dismissed from the public employment, as the case may
be, forthwith or be denied any other benefit or advantage enjoyed by virtue of
such admission or appointment.

Whoever, takes advantage of any benefit or facility under any welfare scheme,
by way of cash, kind or service or special treatment intended for the Scheduled

ifigh Power orth-
fication  Scowiies
Comnitioe.

Canceliation a0
runfiscation of fabse
Sogisl Staves Certi-
ficate.

Beacfits secared on
the basix of false
Saocial Statux
Certilieate to e
withdvawn.
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{Miznces and 10. 1
penaltics.

(2)

Castes, the Scheduled Tribes or the Other Backward Classes, by pmducmo a
Social Status Certificate obtained wrongfully or fraudulently, shali on -
cancellation of such certificate under Section 8, be liable to be debarred from
enjoying such benefit or special treatment, as the case may be.

Any financial benefit by way of scholarship, grast. allowance or any other
form enjoyed by person(s) on the basis of a Social Siatus Cestificate, which is
cancelied under Section B, shall be recovered from such person(s) as arcears of
{and revenue.

Notwithstanding anything conizined in any Act ef Suie Legislature for the
time being in fovoe, Degree, Daploma, Cearnificsie ar 2ny osher educational quali-
Loaton wogasad by 2 porson by obiaising sdmission against a seserved seal in
ay oduecationsl mdinazm, on the hasis of Social Swees Centificate, which is
wamociiod swdor Sochen B, shall be doemed 10 Bave been cancelled and never
twen snanded.

Noawibsardag saything comiained in any Act of State Legislature for the
e bomg o fogee, shoever is elecied 1o 3 reserved seat under @ local
mefaray o & on-operative sackety or any other statutory body or institation on
viee asss of a social Swtes Certificate. which is cancelled under Section 8, shall
siand disqualificd from being a member of such local authority or a co-opera-
tive society or any other stanutory body or institution from the date of cancella-
tion of such Social Status Certificate and such reserved seat shall deewed to
have fallen vacant forthwith,

: CHAFPTER-V
OFFENCES AND PENALTIES

Where a Social Status Certificate has been. cancelled under Section 8, the
person obtaining such Certificate shall be punished with rigorous imprison-
meat For a term, which shall not be less than three months bat which may
extend Lo two years and with fine, which shall not be less than two thousand
rupees and which may extend to tweaty thousand rupees.

No court shall take cognizance of an offence punishable vnder this section
except upon a complaint, in writing, made by the High Power Certification
Scrutiny Committee or on its behalf by any person so authorized by the High
Power Certification Scrutiny Cummlttee for this purpose.

Hh Notwithstanding anything contained in the Code of Criminal Procedure, 1973, oftences
Offences undsr the punishable under Section 10 of this Act shall be cogrizable, non-bailable and may be

Actto be cognizable
and non-bailable,

i, (i)
Penaliy for issuing
fulse soecial status
cevtifieate,

tricd summarily.

Any person or authotity, performing the functions of Competent Authorit,
under this Act, who intentionally issues a false Social Status Certificate, sha
be punished with tigorous imprisonment for a term which shall not be less the
tivee months but which may extend to two years and with fine which shall n
be less than two thousand rupees and which may extend to twenty thouswy

LR TR
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Provided that where a Social Status Certificate has been issued by a
Competent Authority, on the basis of an affidavit testifying the social status
of an applicant for such certificate and after enquiring in the manner
prescribed under Section 4, after observing due diligence, the competent
Authority shall notbe deemed to have intentionally issued a false Social Status
Certificate.
(2) No court shall take cognizance of an offence punishable under this Section,
excepl with the previous sanction of the Government.

13. Whoever, abets any offence punishable under this Act, shall be punished with the  Abetment of

punishment provided for such offence in this Act. offence.
CHAPTER-VI
MISCELLANEOUS

14. Where an application is made to the Competent Authority under Section 3 of this Act, Burden of proof.
for the issuance of a Social Status Certificate or in any inquiry conducted by the Compe-
tent Authority, Disirict Level Certificates Verification Committee and High Power
Certification Scrutiny Committee under this Act or in any trial of offence under this
Act, the burden of proving the social status in respect of such Caste, Tribe or Class, as
the case may be, shall be on such applicant.

15. The Competent Authority, Appellate Authority, District Level Certificates Verification Authorities under
Committee and the High Power Certification Scrutiny Committee shall, while holding ~ the Act to exercise
an enquiry under this Act, have the powers of a Civil Court under the Code of Civil E‘:’ ::t“ of  Civil
Procedure, 1908 and particularly in respect of the following matters, namely :— ’

{a) Suminoning and enfoicing the aticndance of any witness and examining him
on oath;

(b) the discovery and production of any document;

() receiving evidence on affidavits;

(d) the requistioning any public record or document or copy of such record or
document from any office;

{e) . issuing commissions for the examination of witnesses or documents; and

) such other matters as may be prescribed.

16. No civil court shall have jurisdiction to entertain, to continue or to decide any suit or Bar of Jurisdiction
proceeding or shall pass any decree or order ar execute wholly or partly any decree or  of Civil Courts.
order, if the claim involved in such suit or proceeding, or the passing of such decree or
order or such execution would, in any way, be contrary to the provisions of the Act.

17. No suit, prosecution or other legal proceedings shall lie against any person for anything ~ Protection for acts
which is done in good faith or intended to be done in pursuance of this Act or the rules ~ done in good faith.
made thereunder.

18. The provisions of this Act shall be in addition to. and not in derogation of any other law  Acttobein addition
for the time being in force. to and not in

derogation of any
other law.

19. (1 The Government may, by notification in the Official Gazette, make rules to Power to make

carty out all or any of the purposes of this Act.

rules.
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Power to remave 20.

difficalties.

(H

(2

Every rule made under this Act shall be laid, as soon as after it is made, before

the State Legislature when it is in session for a total period of thirty days which
may be comprised in one session or two or more successive sessions, and if,
before the expiry of the session in which the said period expires, the Legislative

Assembly adopts a resolution that such a rule should not be made or that any

modification be made therein, the rule shall thereafler be of no effect or have
effect only in the modified form, as the case may be :

Provided that any such modification or annulment shall be without
prejudice to the validity of anything previously done under that rule.

If any difficulty arises in giving effect to the provisions of this Act, the Govern-
ment may, by order, pub'ished in the Official Gazeite, make such provisions
not incousistent with the provisions of this Act, as may appear to be necessary
for removing the difficulty :

Provided that no such order shall be made under this Section afier the
expiry of a period of two years from the date of commencement of this Act.

Every order made under this Section shall be laid, as soon as after it is made,

before the State Legislature.
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